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Pension to Freedom Fighters

208. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government of India
have made it g principle that irrespec-
tive of any eligible freedom-fighters
getting any amount of political
sufferers’ pension from any State, the
Government of India wil] give a
minimum of Rs. 200/- P.M. fo every
freedom-fighter as pension;

(b) if so, whether for this purpose
the freedom-fighter pension-holder
will make further and fresh applica-
tion to the Government of India for
giving him the full minimum amount
of Rs. 200/- P.M. in such cases where
the pension-holder gets his pension
from Government of India less than
Rs 200/- P.M. after deduction of the
amount that the freedom fighter gets
from the State Government; and

(c) if so0, in what form and to which
Government i.e. either to State Gov-
ermment or to Centrhl Government
or to both the Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) Yes, Sir. In the case of freedom
fighters who are getting Central pea-
sion, the amount has been enhanced t0
Rs. 200/- P.M. wel 1-10-76.

(b) and (c). Yes, Sir. He will have
to make a formal request to the (Jov-
ernment of India. No form is
prescribed for this purpose. .





